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IN THE INCOME TAX APPELLATE TRIBUNAL, ‘A’ (SMC) BENCH : CHENNAI

A 3regmea d). Sfe, T U U
A erege RT3, FARF FeTT & qHAT |
[BEFORE SHRI ABRAHAM P. GEORGE, ACCOUNTANT MEMBER
AND SHRI DUVVURU RL REDDY, JUDICIAL MEMBER]

3T 39T §./1.T.A No.2750/CHNY/2017.
feiRor a¥ /Assessment year : 2014-2015.

Lakshmi Jain, The Income Tax Officer,
No.168, Jani Jhan Khan Road, Vs. Non Corporate Ward 11(5)
Mirshaibpet Market, Chennai 600 006.
Royapettah,

Chennai 600 014.

[PAN AAJPJ 1901E]
(3rdiemeff/Appellant) (v<adt/Respondent)

rdremaf $r 30T @/ Appellantby ¢ None

gt T 30T & /Respondent by :  Shri. B.Sagadevan, IRS, JCIT
goAdTs Sl d{r@/Date of Hearing : 10-04-2018
gIYuTT T II@ /Date of Pronouncement  * 10-04-2018

3MEr/ORDER

PER ABRAHAM P. GEORGE, ACCOUNTANT MEMBER

When the appeal was called up for hearing, none appeared on
behalf of assessee. Despite issue of notice to the address given in
Form No.36, no authorized person had appeared on behalf of the

assessee. In the circumstances, we are of the opinion that the
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assessee is not interested in prosecuting the case. Following the
decision of the Delhi Bench of the Tribunal in the case of CIT v.
Multiplan (India) Ltd. (38 ITD 320) (Del), we dismiss the appeal filed

by the assessee, for non-prosecution.
2. In the result, the appeal of the assessee is dismissed.

Order pronounced in the open court at the time of hearing on
Tuesday, the 10™ April, 2018 at Chennai.
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